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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 175/2021 

IN THE MATTER OF : 

NAHARPUR RESIDENTS 

WELFARE ASSOCIATION (REGD) ...APPLICANT 

VERSUS 

DEPUTY CONSERVATOR OF FORESTS AND TREE 

OFFICER (NORTH) & ORS ...RESPONDENT(S) 

REPLY _AFFIDAVIT ON BEHALF _OF _THE 

RESPONDENT _NO.1, DEPUTY CONSERVATOR OF 

FOREST AND TREE OFFICER ORT! 

DEPARTMENT _OF FOREST _AND  WILDLIFE, 

GOVERNMENT OF NCT OF DELHI 

MOST RESPECTFULLY SHOWETH:- 

1, Cheshta Singh O/a. MGICCC, Bakoli, Alipur — 110036 Aged 

about 35 years working as Dy. Conservator of Forests/Tree 

Officer at North Forest Division, Dept. of Forest & Wildlife, 

GNCTD do hereby solemnly affirms and state as under: 

1. That I am working as Dy. Conservator of Forests/Tree 

Officer at North Forest Division, Dept. of Forest & Wildlife, 

GNCTD and I have been impleaded as Respondent No. 1 in 

the present case vide order dated 15.07.2024. T am well 

conversant with the facts of the present case on the basis of 

information derived from the official records maintained in 

regular course. 
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2. That I have filed the present reply in Compliance of order 

dated 15.07.2024 passed by the Hon’ble National Green 

Tribunal in this present matter. 

3. That the present application has been remanded back to the 

Hon’ble National Green Tribunal in consideration of order 

dated 04.12.2023 passed by the Hon’ble Supreme Court of 

India in Civil Appeal No. 5097/2021 titled as 

“Naharpur Residents Welfare Association (Regd.) Vs. Deputy 

Conservator Of Forests And Tree Officer (West) & Ors”. Contents 

of the same are provided hereunder:- 

“We, therefore, set aside the impugned order dated 23rd 

July, 2021 and remand Original Application No.175/2021 to the 

National Green Tribunal, Principal Bench, New Delhi, for fresh 

consideration.” 

“The learned counsel appearing for the appellant states 

that he will implead the intervenor - Mr. Ashish Mittal, as party 

respondent to the complaint.” 

4. That it is pertinent to mention that the present original 

application {(ic. 0O.ANo.175/2021) had already been 

disposed off by the Hon’ble National Green Tribunal, 

Principal Bench, New Delhi vide its order dated 23.07.2021 

wherein the Ld. Tribunal had held as provided hereunder: 

“2. We have heard learned Counsel for the applicant and 

do not find any valid reason to entertain the application for 

reasons that follow.” 
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other remedy of the applicant in accordance with law. The 

application is disposed of accordingly.” 

S. That the applicant had approached the Hon’ble National 

Green Tribunal by way of an Original Application (O.A.No. 

463 of 2019) filed earlier, wherein the applicant had asserted 

the allegation of apprehension of illegal felling of trees in 

village Naharpur, Rohini, Delhi and the same was disposed 

off by the Hon’ble National Green Tribunal vide its order 

dated 17.05.2019 with the following observation as provided 

hereunder: 

“Grievance in this application is that there is apprehension 

of illegal felling of trees in village Naharpur, Rohini, Delhi inspite 

of orders of the High Court disallowing the same.” 

“If the applicant has such apprehension, it will be open to it 

to approach the Forest Department of the Delhi Government for 

appropriate action in accordance with law.” 

“The application stands disposed of.” 

6. That it is submitted that the primary grievance of the 

Applicant before the Hon’ble National Green Tribunal 

appears to be an apprehension of illegal felling/cutting of 

500 trees in village — Naharpur, Sector — 7, Rohini, 

Delhi - 110085. 

7. That it is submitted that it is only the apprehension of the 

Applicant that 500 trees are being fell/cut or permission for 

the same has been accorded by Respondent No.l (i.e. Dy. 

Conservator of Forests (North), GNCTD). However, no such 

permission for large scale fellir of 500 trees (as 
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alleged) has been given/accorded by Respondent No.l (i.e. 

Dy. Conservator of Forests (North), GNCTD) at Naharpur, 

Sector — 7, Rohini, Delhi — 110085. 

8. That it is submitted that on receipt of complaint of tree 

offence, official of North Forest Division (GNCTD) on 

10.08.2023 visited and inspected the site i.e Plot No 97, 

Pocket E - 4, Sector — 7, Rohini, Delhi — 85. During the 

course of inspection it was observed that 01 (one) tree 

located at the offence site had been pruned illegally/without 

permission. 

Copy of inspection report dated 10.08.2023 is annexed as 

Annexure — ‘A’. 

9. That it is submitted that consequently a Notice dated 

27.10.2023 under Section 31 of the Delhi Preservation of 

Trees Act, 1994 scheduling a tree hearing on 08.11.2023 at 

11 AM was forwarded from the office of the deponent to 

one Mr. Sukhbir Singh Saini for tree offence of illegal 

pruning of 01 (one) tree located at Plot No 97, Pocket E — 4, 

Sector — 7, Rohini, Delhi — 85. Furthermore, during the 

course of tree hearing Mr. Sukhbir Singh Saini accepted that 

the offence of illegal tree pruning of 01 (one) tree was 

carried out by him and thereafter submitted a compounding 

affidavit along with a compounding fine of Rs. 20,000. 

Copy of Notice under Delhi Preservation of Trees Act, 

1994 dated 27.10.2023 along with Compounding 

N Affidavit of Mr. Sukhbir Singh Saini is annexed as 

) Ozp/\ nnexure — ‘B> COLLY. 
\ 
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10.That it is submitted that on receiving of complaint of 

Sh. Balram Saini on Green Help Line Portal vide 

CALLID20243343 official of North Forest Division 

(GNCTD) on 10.06.2024 visited and inspected the site i.e 

Plot No 97, Pocket E — 4, Sector — 7, Rohini, Delhi — 85. 

During the course of inspection it was observed that 05 

(five) trees located at the offence site had been felled 

illegally/without permission. 

Copy of inspection report dated 14.06.2024 is annexed as 

Annexure — ‘C’, 

11.That it is submitted that consequently a Notice dated 

25,06.2024 under Section 31 of the Delhi Preservation of 

Trees Act, 1994 scheduling a tree hearing on 02.07.2024 at 

11:30 A.M was forwarded from the office of the deponent to 

one Mr. Sukhbir Singh Saimi for tree offence of illegal 

felling/cutting of treesv located at Plot No 97, Pocket E — 4, 

Sector — 7, Rohini, Delhi — 85, 

Copy of Notice under Delhi Preservation of Trees Act, 

1994 dated 25.06.2024 is annexed as Annexure — ‘D’, 

12.That it is submitted that, during the course of tree hearing 

Mr. Sukhbir Singh Saini accepted that the offence of illegal 

tree cutting of 05 (five) trees was carried out by him and 

thereafter submitted a compounding affidavit along with a 

compounding fine of Rs. 3,50,000. 

Copy of order dated 10.07.2024 passed by the deponent 

along with Compounding Affidavit of Mr. Sukhbir Singh 

Saini is annexed as Annexure — ‘E’ COLLY. 
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13.That it is submitted that on receiving of complaint of 

Sh. Balram Saini on Green Help Line Portal vide 

CALLID20243455 official of North Forest Division 

(GNCTD) on 28.06.2024 visited and inspected the site i.e 

Plot No 94, Pocket E — 4, Sector — 7, Rohini, Delhi — 85. 

During the course of inspection it was observed that a 

Restrainment Order had already been affixed on the said 

property. Furthermore, it was observed that 16 — 18 trees on 

the said property Plot No 94, Pocket E — 4, Sector — 7, 

Rohini, Delhi — 85 had been illegally cut without any 

permission. 

Copy of inspection report dated 01.07.2024 is annexed as 

Annexure — ‘F’. 

14.That it is submitted that consequently a Notice dated 

16.07.2024 under Section 31 of the Delhi Preservation of 

Trees Act, 1994 scheduling a tree hearing on 23.07.2024 at 

12:15 P.M was forwarded from the office of the deponent to 

(1). Mr. Rajender Sachdeva, (2). The Owner Plot No 94, 

Pocket E — 4, Sector — 7, Rohini, Delhi — 85, (3). Sh. Balram 

Saini (Complainant). However, none of the above appeared 

before the deponent for Tree Hearing dated 23.07.2024. 

Copy of Notice under Delhi Preservation of Trees Act, 

1994 dated 16.07.2024 is annexed as Annexure — ‘G’. 

15.That it is submitted that subsequently another Notice dated 
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Pocket E — 4, Sector — 7, Rohini, Delhi - 85 (3). Sh. 

Ravinder, ASI, Police Station North, Rohini, Delhi — 85 (To 

present the owner of the said plot) (4). Sh. Balram Saini 

(Complainant). 

Copy of Notice under Delhi Preservation of Trees Act, 

1994 dated 09.10.2024 is annexed as Annexure - ‘H’. 

16.That it is submitted that the deponent has also forwarded a 

letter dated 14.10.2024 to the Station House Officer (SHO), 

Police Station North, Rohini, Delhi — 85 to lodge a FIR 

against the House Owner Plot No 94, Pocket E — 4, Sector — 

7, Rohini, Delhi — 85 for illegal felling under section 8 of the 

Delhi Preservation of Trees Act, 1994, No appearance on 

tree hearing dated 23.07.2024 and violation of order dated 

05.04.2024 passed by the Hon’ble National Green Tribunal 

in O.ANo.175/2021 (i.e. present case). 

Copy of letter dated 14.10.2024 forwarded to the Station 

House Officer (SHO), Police Station North, Rohini, 

Delhi — 85 is annexed as Annexure — ‘I’. 

17.1t is most respectfully and humbly stated that the deponent of 

the present reply affidavit has the utmost regard and respect 

for the majesty of the Hon’ble Court and has in the past, as 

also in the present instance done and will continue to do 

everything in its power to ensure compliance of the 

directions issued by this Hon’ble Court. 

PRAYER 

In view of the above stated facts, circumstances and 

averments made by the deponent it is hereby most 
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respectfully prayed that this Hon’ble Tribunal may kindly be 

pleased to: 

A. Dismiss and dispose of the present application filed 

vide O.A.No.175/2021 as the same is merely based on 

alleged apprebension of the applicant and no such 

permission for felling of 500 trees at Naharpur, 

Rohini, Delhi - 85 has ever been accorded by the 

deponent. Furthermore, if the applicant has such 

apprehension, it will be open to it to him to approach 

the Forest Department of the Delhi Government for 

appropriate action in accordance with law 

B. Pass any other order as this Hon’ble Court may deem 

fit and proper in the facts and circumstances of the 

case. 

Dated: 16.10.2024 ‘? 
Delhi PEPOKENT 

verimcarioy W0 O A4 

Verified at New Delhi on this 16" day of October that the 

contents of the above affidavit are true and correct to the best 

of my knowledge and belief and nothing material has been 

N ety Statement 
< affirmation . O%, 
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haAns agrutter! 
ha 

Moiary, OF, 

BB OCT 0¥
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New Delhi, Delh, India 
99, Packet E4, Sector 7, Rohini, New Delhi, Delhi, 110085, India 

Lat 28.706972° 

Long 77116837° 

09/08/23 01:62 PM GMT +05:30 

New Delhi, Delhi, India 
§ 99, Pocket E4, Sector 7, Rohini, New Delhi, Delh, 110085, India 

Lat 28.706972° 
Long 77116837° 
09/08/23 01:51 PM GMT +06:30 

New Delhi, Delhi, India 2 4 ¥ New Delhi, Delhi, India 
99, Pocket E4, Sector 7, Rohini, New Delhi, Delhi, 110085, India 
Lat 28.706963 
Long 77.116813° 
09/08/23 01:53 PM GMT +05:30 

99, Pocket E4, Sector 7, Rohini, New Delhi, Delhi, 110085, India 
Lat 28.706973° 
Long 77116839° 

8 00/08/23 01:61 PM GMT +05:30 
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12 ANNEXURE - 'B' COLLY 

GOVT. OF NCT OF DELHI 

DEPARTMENT OF FOREST AND WILD LIFE 

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS 

NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036 

No.F.158/DCF(N) /Tree Offence/2023-24/ “7oo v Date: 

27 
NOTICE UNDER DPTA, 1994 //d/ SRS 

Whereas, it has been alleged that a tree offence has been committed by illegal pruning 

of tree located at plot n0.97, E-4, Sector-7, Rohini, Dethi-110085 without permission, which 

is violation of Delhi Preservation of Tree Act, 1994. 

And whereas, the statement/presence of the person (s) this notice addressed to are 

required to find out the factual position and to determine the extent of offence according to.its 

merit. 

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Oftficer, 

as empowered u/s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before 

meon ... 203 at. ) )09 AM. in the office of Dy. Conservator of Forests cum 
Tree Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli, Delhi- 

110036, in event of failure to appear, legal action will be initiated against concerned and the 

matter would be proceeded ex-parte. As per section 136, CrPC, non-compliance of this notice 

will attract penal provisions u/s 188 of IPC. 

To, 

1. Sh. Sukhbir Singh Saini (MOB:8750990222) R/o HNo. 28, Naharpur, Sector-7, 

Rohini, Delhi-110085 with direction to appear before the undersigned. 

o( o P
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Attendance sheet 

Attendance sheet in respect of hearing held in the Chamber of Dy. Conservator of Forests, 

related to illegal 

of trees 
North Forest Division S — S 

felling/ pruning/ damaging/ concretization 

S.No. Name & Address Mobile No. & Signature 

Designation (if any) Email 

b Sukk VirJaiod 28 Mahar b @{u 4750990223 
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COMPOUNDING AFFIDAVIT 

b Setd 

Do hereby solemnly affirm and declare as under:- 

ol nos. of tee/ trees without permission 1. That the cutting/damage of 

let 
2. | say that herby agree to compound the said offence case and

 pay admissible fines as 

may be imposed under the Delhi Preservation Tree Act, 1994. 
| am ready to pay the 

compounding  fee/fine  of  RS...o..... 

imposed on me. 

3. Isay that sworn this affidavit is in order to produce to the forest 
authority. 

DEPONENT 

Verification: 

day of ... HDV 20 )"l Verified at New Delhi on this g 

- 

” 

DEPONENT 
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17 ANNEXURE -'C' 
INSPECTION REPORT 3] C 

This is to inform you that |_AKASH , SARIH\WATI \ULHAR (AeaT (Nameof /O, 
Beat and Range), Inspected the below mentioned area as per information received from 

Related to the offence committed under DPTA, 1994. 

i Name of Inspection Officer A KASH 

2} Date of Inspection o / vd /201(4 

3 Time of Inspection /12! Y0 Pm 

4. Location of Offence Mok Wo— 9%, Pocketr E-Y 

Sector~F Rokii ~ £ 

5 Geo-Coordinates of the Offence Location | Lad - 28 744G 3¢ ° 

Long « T NGPI2 

6. Type of Offence Fe Al 5 Tree 

7 No. of Trees Damaged & 

8. Color Photographs of Damaged Trees 

with Geo-Coordinates A#fld«?&’ 

9. Alleged Offender Name & Address Name g Sukl«\b;' r SIIMJA Sl 

Mob- 8750990222 = 

(Individual) 

Add ~ H.ndo - B-28, Pocket 

To whom notice under DPTA 1994 may E-YU  Sector-F pok{w‘ = 
be issued for investigation of this case 

10. Alleged Offender Name (Civic 

Department) 

To whom notice under DPTA 1994 may 

be issued for investigation of this case 

11. Name of the Complainant & Address, (If 
) Balyam Saini 

Mob — 9910 244 99Y 

12. Statement of Witness,(If Any) 

NN 

,mb 

G
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13: Description of site visit in detail: A\ 
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» New Delhi, Delhi, India 

;{,,," 99, Pocket E4, Sector 7, Rohini, New Delhi, Delhi, 110085, India 

¢ 455 L at 28.706952° & 

Long 77.116894° 

10/06/24 12:42 PM GMT +05:30 
3 P~ 
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New Delhi, Delhi, India 

¥ 83, Pocket E4, Sector 7, Rohini, New Delhi, Delhi, 110085, India 

s Lat 28.706973° 

Long 77.116878° 

10/06/24 12:41 PM GMT +05:30 
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25 ANNEXURE - 'D' 

1 

GOVT. OF NCT OF DELHI 

DEPARTMENT OF FOREST AND WILD LIFE 

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS 

NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036 

No.F.39/DCF(N) /Tree Offence/2024-25/ &) ‘«/ Y3 Dated: 

2 & 
NOTICE UNDER DPTA, 1994 §/0£/£¢, 7 

Whereas, it has been alleged that a tree offence has been committed by illegal cutting of 

trees located at Plot No. 97, Pocket E-4, Sector-7, Rohini, Delhi without permission, which is 

violation of Delhi Preservation of Tree Act, 1994. 

And whereas, the statement/presence of the person (s) this notice addressed to are required 

to find out the factual position and to determine the extent of offence according to its merit. 

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer, as 

empowered u/s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before me on 

€203, 02N at. L. 0. AM. in the office of Dy. Conservator of Forests cum Tree 

Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli, Delhi-1 10036, in 

event of failure to appear, legal action will be initiated against concerned and the matter would be 

proceeded ex-parte. As per section 136, CrPC, non-compliance of this notice will attract penal 

provisions w's 188 of IPC. 

To, 

1. Sh. Sukhbir Singh Saini, (Mob: 8750990222),R/o H.No. B-28, Pocket E-4, Sector-7, 

Rohini, Delhi with direction to appear before undersigned. 

o / c- 

5 

Tree Officer & DCF 

(North Forest Division)
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26 ANNEXURE -'E' COLLY 
GOVT. OF NCT OF DELHI ( ¢ 

DEPARTMENT OF FOREST AND WILD LIFE b 
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS 

NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036 

No.F.39/DCF(N)/Tree offence/2024-25/ 8‘3? Date: (_"/07/%2"1 

IN THE COURT OF TREE OFFICER/DY. CONSERVATOR OF FOREST, 
NORTH FOREST DIVISION, NEW DELHI 

ORDER 

1. Sh. Sukhbir Saini S/0 Sh. Khazan Singh apperead before this Court in the hearing. 

2. Whereas, in this case, the inspection has been carried out by the 1.0, it has been found that a 

tree offence has been committed by Sh. Sukhbir Saini, by illegally cutting of five (05) nos. of 
trees located inside plot no. 97, pocket E-4, sector-7, Rohini, Delhi-110085 without 

permission from the concerned department and the same has been accepted by Sh. Sukhbir 
Saini before this Court. 

3. Whereas on enquiry, it is found that in the above mentioned case, the trees have been 
cut/felled, which is violation of Delhi Preservation of Tree Act, 1994. And in the hearing held 

in the chamber of Tree Officer, North Forest Division on 03.07.2024, Sh. Sukhbir Saini 

accepted that the trees located inside plot no. 97, pocket E-4, sector-7, Rohini, Delhi-110085, 

have been illegally cut/felled by him and stated that he is ready to compound the said offence 
and agreed to submit the compound affidavit. 

4. Whereas Sh. Sukhbir Saini has been directed to submit the compounding affidavit accepting 
the offence regarding illegally cutting of trees as mentioned above and the same has been 
signed/submitted by Sh. Sukhbir Saini on the same day. 

5. Whereas, after going through the facts of case and as empowered under Section-21 of Delhi 
Preservation of Tree Act, 1994, I the Tree Officer/Dy. Conservator of Forests (North), agreed 
to compound the offence. A compounding fee of Rs. 3,50,000/- (Rupees ThreeLakh Fifty 
Thousand only) is hereby imposed on Sh. Sukhbir Saini, for illegally cutting/felling of five 

(05) nos. of trees, at the rate of Rs. 70,000/~ (Rupees Seventy Thousand only) per tree for 
illegal cutting/felling. 

6. Whereas, Sh. Sukhbir Saini, is hereby directed to deposite the above-mentioned amount, 

through DD in favour of Dy. Conservator of Forest (North), being the composition fees 
within 30 days of receipt of this order. In case of failure to deposit the same within prescribed 
period of 30 days, action shall be initiated in the court of Law, as per relevant provisions of 
Delhi Preservation of Tree Act, 1994. 

To, 

1. Sh. Sukhbir Saini S/o Sh. Khazan Singh, R/o Plot No.97, Pocket E-4, Naharpur, Sector-7, 

Rohini, Delhi-110085. 

. 
Tree Offic DCF 

(North Forest Division)
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Attendance Sheet 

27 

Attendance sheet in respect of hearing held in the Chamber of Dy. Conservator of Forests, North 

Forest Division on l]_§.07.2024 related to illegal felling/pruning/damaging/concretization of trees 

at. Plop0.2. 92 Pk -4, Qeckod T Rolulund 

S.No. Name & Designation Address Mobile No. & Signature 

(ifany) Email 

"Gk Stgh| M TSN I, |\ o/ 
Sarm v Sec "r 209 

Lol MI;‘%( 
2 \ €8 = 

?‘(_Z)qlf\ Sacn|  Sar agars7 )] W 

2 

4. 

St 

6. 

. 

8 

9 

Sh. Sulhpin =  H-No.28 | Nakorpun \/u‘fla\zie) Sedor - % ,'?ohfnf/ 

Dethi - wooes [Py|qq, Jeckaa | Siagh Sa int
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\ “r\t 

C OMPOUNDING AFFIDAVIT 

..8i0.5h Lelefh. fehe m,ggglq 
Rio... 24 r@«@ Kot Lt > e@ 

Do hereby solemnly affirm and declare as under:- 

il That the cutting/damage of ...... .5 ........ nos. of lree/ trees without 

permission aL.E. e 2. /¢44 34 

2. 1 say that herby agree to compound the said offence case and pay 

admissible fines as may be imposed under the Delhi Preservation 

Tree Act, 1994. 1 am ready to pay the compounding fee/fine of 

265,508 /,,.. .............................................. 
u'nposed on me. 

3. I say that sworn this affidavit is in order to produce to the forest authority. 

. 

A 
DEPONENT 

Verification: 

Verified at New Delhi on this ..............cccoeeeee AANOF e Fresrmmspmmmsmns 

DEPONENT
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31 ANNEXURE - 'F' 

INSPECTION REPORT 

This is to inform you that | 

Beat and Range), Inspected the below mentioned area as per information received from 

sa di i (Name of I/O, 

Gaecr hellp lise fuoda(  Related to the offence committed under DPTA, 1994. 

alz Name of Inspection Officer K) KA S 

2. Date of Inspection 29/os)202Y 

3. Time of Inspection Y20 PMm 

a. Location of Offence Plot Wo— FY iPacked E~Y 

Scechor - F, Rorivg  Detiy - gy— 

= Geo-Coordinates of the Offence Location | Jat — 28 F26G 14 ° 

lnn& = FF. N E6g62" 

6. Type of Offence F‘ oL 3? '7:’7 - 

74 No. of Trees Damaged Tl 

8. Color Photographs of Damaged Trees 

with Geo-Coordinates A 4‘}@ Che o( 

8 Alleged Offender Name & Address 'Jame = ’R‘jehde > Saehden 4 

; Sar\\ozfifu'yc\ Ps,,‘,p(,gy,) 

{tndhvcal) Add .~ Seckor - 11, Robuin’ 

Delld' — Jjoess 
To whom notice under DPTA 1994 may 

be issued for investigation of this case 

10. Alleged Offender Name (Civic 

Department) 

To whom notice under DPTA 1994 may 

be issued for investigation of this case 

11. | Name of the Complainant & Address,(If Bajg.,q G e e 

Any) 

Mob — 9910246659 Y 

ddd .~ B2&, Pscteet E-Y Rolan 

12, Statement of Witness, (If Any) 

‘/; 

e 
C 

1le 

See-F)

116



32 
13. Description of site visit i in detail: 

wetor A 
. __\q?]*(q ‘Mfi‘%fi /.H B DHEPIA < 

‘& TLNN‘J -QTJ“TT Plod '\}0 9\1 focleat] & 
Secdor —F Rek(w, Q,Q% 

%Q_PD"}:\# W M—l?%%"r%—é@'f 

B R et o e ) 
Appsow, 

8 - Rakain Ay 5 HEad e ; 

I+ ¢cing i ; ; 

2¢ cm | 

2F- oy | 

Yo zim 

(oo cog 

IECi 

o v i seir 

Zocm || 

1. Paazga] | Ay 
j Alyth 

! (] Zocm 

APVN&- 2ed0.cm 

Girth 

Forwarded to: AKAQ H 

NAME & SIGNATURE OF I/0 
DATE: o:/a; Da2y 
NORTH FOREST DIVISION
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13 Description of site visit in detail: 

TRET b S weer o S 55’ ATer 
VR 23T He },.,,Jn}uafl oftendesr B 

Node — o plodiiiuz U%’ Regdainperd— Oroles 

WL geal wag—??r&: AR VIS 

%r%fi%‘mv% 
‘}é%‘juejxj W—QA%_*'C' T(Tfl‘%— 

DETA 1994 S ey L) 8o . 

:.H-(T: Mot T'Té-, ~>7 /\jo'J“tf 9;’&'— ahe 

oo Tfl‘rm— Cil - F=5a “5 

(22 I }7’.995 &’_’I‘CJTQ"‘}CT 

;gfl 

N\ 
To* & r(‘"a:l,fil( WY L SN Zw.zw,r r{ 

a7 ) A A e T g mi’ | et 
Furwardedtoq‘fi;Y C(f(’*fi care ww%q73 A KA S‘H . 

2 q. mm@ I }P‘ fiffi& %\’WZ(“) NAME & SIGNATURE OF I/0 

:r:\fi e St €l S il e L pes NORTH FORE 
o AT SWP\O"( wflsfi@%;\’(‘ 

v WL o 
'«Pf el 2% = 
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38 ANNEXURE - 'G' 

GOVT. OF NCT OF DELHI 

DEPARTMENT OF FOREST AND WILD LIFE 1\ 

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS 

NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036 

Dated: /yoy 2&&'{ No.F.77/DCE(N) /Tree Offence/2024-25/ 370Y—~p ¢ 

NOTICE UNDER DPTA, 1994 

Whereas, it has been alleged that a tree offence has been committed by illegal felling 

of trees located at Plot no. 94, Pocket E-4, Sector-7, Rohini, Delhi without permission, which 

is violation of Delhi Preservation of Tree Act, 1994. 

And whereas, the statement/presence of the person (s) this notice addressed to are 

required to find out the factual position and to determine the extent of offence according to its 

merit. 

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer, 

as empowered /s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before 

me on .23 M., at....[ 245....42M. in the office of Dy. Conservator of Forests cum 

Tree Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli, Delhi- 

110036, in event of failure to appear, legal action will be initiated ag}nst concerned and the 

matter would be proceeded ex-parte. As per section 136, CrPC, non-compliance of this notice 

will attract penal provisions u/s 188 of IPC. 

To, 

1. Sh. Rajender Sachdeva (Sanwariya Property) Add: Sec-11, Rohini, Delhi with 

direction to appear before undersigned. 

2. The Owner of Plot No. 94, Pocket E-4, Sector-7, Rohini, Delhi with direction to 

appear before undersigned. 

3. Sh. Balram Saini (Mob: 9910266994) Add: B28, Pocket E-4, Sec-7, Rohini, Delhi 

with direction to appear before undersigned. 

* O/ c 2 
Tree Officer & DCF 

(North Forest Division) 
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39 

GOVT. OF NCT OF DELHI 
DEPARTMENT OF FOREST AND WILD LIFE 

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS 
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036 

No.F.77/DCF(N) /Tree Offence/2024-25/ < p < & %) Dated: o 9//.y49 2y 

NOTICE UNDER DPTA, 1994 

Whereas, it has been alleged that a tree offence has been committed by illegal felling of 
trees located at Plot no. 94, Pocket E-4, Sector-7, Rohini, Delhi without permission, which is 
violation of Delhi Preservation of Tree Act, 1994. 

And whereas, the statement/presence of the person (s) this notice addressed to are 
required to find out the factual position and to determine the extent of offence according to its 
merit. 

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer, as 
empowered u/s 31 of Delhi Preservatjon of Trees Act, 1994 call upon you to appear before me 

lo:. 24 at.. 159t .M. in the office of Dy. Conservator of Forests cum Tree 
Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli, Delhi-1 10036, in 
event of failure to appear, legal action will be initiated against concerned and the matter would 
be proceeded ex-parte. As per section 136, CrPC, non-compliance of this notice will attract 
penal provisions u/s 188 of IPC. 

To, 

1. Sh. Rajender Sachdeva (Sanwariya Property) Add: Sec-1 1, Rohini, Delhi with direction to 
appear before undersigned. 

2. The Owner of Plot No. 94, Pocket E-4, Sector-7, Rohini, Delhi with direction to appear 
before undersigned. 

3. Sh. Ravinder, ASI, Police Station North, Rohini, New Delhi-110085, with direction to 
appear before undersigned and present the above mentioned persons before undersigned. 

4. Sh. Balram Saini (Mob: 9910266994) Add: B28, Pocket E-4, Sec-7, Rohini, Delhi with 
direction to appear before undersigned. 

Tree Officer gCF 
(North Forest Division)
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40 ANNEXURE - I 

FNCT HI 

DEPA] NT OF FORE AND WILDLIFE 
FFICE E DEPUTY RVATOR EST 

RTH FOREST DIVISION, ALIPUR, BAK] ARPUR 

1 BAK! ELHI-110036 

F.No.77/DCF(N)/Tree Offence/2024-25/ SO} Date: |\1‘ '0\ 20 “’l 

To, 

The Station Housing Officer 

Police North Rohini, 

Rohini, Delhi-110085 

Sub:-Regarding Lodging of FIR in the Tree Offence Case at Plot No. 94, Pocket E-4, Sector-7, 

Rohini, Delhi. 

Ref:-Letter dispatch No. 1669 dated 12.07.2024 (P.S. North Rohini) 

This is in reference to the tree offence casc of illegal cutting/felling of trees at Plot No. 94, 

Pocket E-4, Scctor-7, Rohini, Delhi, registered/booked u/s 8 of Delhi Preservation of Trees Act, 

1994. The trees have been illegally cut/felled is violation of Delhi Preservation of Tree Act, 1994. 

As per the initial investigation report submitted by I/O in said case, approx. sixteen nos. of trees 

located inside the said property have been illegal cut/removed without obtaining permission from 

the Tree Officer u/s 9 of DPTA, 1994. 

In this regard, it is mentioned that in the said offence case, one (01) notice w/s 31 of Delhi 

Preservation of Trees Act, 1994 was served to the alleged offender to appear before the Court of 

Tree Officer (North) on 23.07.2024 to find out the factual position & to determine the extent of 

offence, but no one was present in the Court of Tree Officer (North) in the hearing. 

Furthermore, the above action is a violation of order dated 05.04.2024 passed by the Hon’ble 

NGT (National Green Tribunal) in O.A.No. 175/2021 titled as “Naharpur Residents Welfare 

Association (Regd) Vs. Deputy Conservator of Forests & Tree Officer (West ) & Ors” and 

order dated 31.08.2023 passed passed by the Hon'ble High Court of Delhi in Cont.Cas(c). 1149/2022 

titled as “Bhavreen Kandhari Vs. Shri C.D. Singh & Ors”. 

In view of the above, it is hereby directed to lodge a FIR in the present case. 

Attachment: (1). Inspection Report Dated 01.07.2024 
(2). Tree Hearing Notice dated 16.07.2024 

Dy. Conservator% Forests 

(North Forest Division)
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